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O.AL No. 569 of 2010

Rayat Kumar Marndi...___. . Applicant
Vs
Unton of India & Ors Respoudents

Order dated: 20.03.2012

CORAM: 4
Hon'ble Shr C R Mohapatra, Member { Admn,)
X
. Hon'ble Shr A K. Patnak, Member{indl)

Heard Mr. K.C Kammon Ld. Counsel for the

appheant and Mr. ! Rath, L4 Counsel appearnng for the
Rnspondm&Raiiways.
'3 The case of the applicant m nutshell is that he
had apphed for the post of Gangman/Group ‘1)’ pursuant to
the Employment Notice No. 198 as af Annexure-A/] and
_, came out successful m the physical as well as wnitten test.
% According to the appheant, although appomtments had been
-given to the other selected candidates whose documents were
ventied dunng 200405, venfication of his documents i»::a-s
done only on 24 032009 Appheant, by filing this (3\}%}1\@&,\
prayed for the followmng relief: "
“oto direct the Kespondents to
appoinf  the  appheant 1w Group-:
"1 /Gangman agamst employment notice

No. 1/98 dt. 05.11 98 since he was :eiccted
for the ends of jusiice.

AND g/ «
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..fo dwect the Respondents to
recall or modify Annexure-A/3 by deleting
“It may be noted that candidates are bemg
called for venfication at 20% over and
above the number of vacancies to avoid
shortfall in the panel and that merely
calling a  candidate  for  document
verification does not, m any way, entitle
him/her to an  appomtment m  the
ralways.” for the ends of justice.

AND

..... to direct the Respondents fo treat
the appomtment of the applicant in the post
of Group ‘I/Gangman we.f the date of
appointment of any selected candidate with
all benefits and with arrear for the ends of
Justice,

AND
...fo 1ssue any other . |

3 By filing counter, Respondents have opposed the

prayer of the applicant. Kespondents n therr counter have

clanfied that due to doubt about the genumeness of the
signature of the applicant over the document durng ﬂw
verification of lus documents on 24 .03 2009, the Members of
the venfication comumties decided to send the documents to
the Imngerprmt Expert/Hx-GEQD . Fmgerprint  expert/Hx-
GEQD twice asked for the specimen signature of the applicant
to render opmion and alter exammation opmed that the
specimen wrifings and signatures, m addition to the earbier
standard  writimgs  signatures, when compared with  the

gquestioned  signatures, show some smmlanty bub cerfam
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features stifl remamn unexplamed and as such, i has, not been
possible to express any defimite opinion on the questioned
signatures,

4 However, durng the course of hearing today, Mr,
T, Rath, Ld. Counsel for the Railways produced a Letter No.
PIOC200/0 A S69/10/0OMR-1/98  dated 19032012 and
submutted that the case of the apphicant s under achive
consideration. It reveals from the counter that some sumilanity
between the signatures of the apphicant has now been
established by the Fmgerprint Expert/Hx-GHQD. Hence, Mr.
Rath submuts that for final decision, it may take another four
weeks” timegit wounld be worthwhile to await the same. This
proposiion was acceptable to the Ld. Counsel for the
apphcant,

S in view of the fact that the Respondents are gomng
to consider the grievance of the applicant within 3 period of
one month as stated above, there remams nothing further (o be
adjudicated m this O A

6. Accordingly, we dispose of this OA with
direction to Respondents to ensure that the decision regarding
appomtment of the apphcant 15 taken within 2 period of two

months from the date of receipt of a copy of this order.
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7. Send copies of this order to the Respondents and
free copies of this order be given to the Ld. Counsel appearing

for the parhes.

\dllosd—

MEMBER (Judl) MEMBERE
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